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IN THE HIGH COURT OF MADHYA PRADESH
AT JABALPUR
BEFORE
HON'BLE SHRI JUSTICE SANJEEV SACHDEVA,
CHIEF JUSTICE
&
HON'BLE SHRI JUSTICE VINAY SARAF

ON THE 4" OF NOVEMBER, 2025
WRIT PETITION No. 43121 of 2025

DR. ROMA MOOLCHANDANI AND OTHERS
Versus
THE STATE OF MADHYA PRADESH AND OTHERS

Appearance:
Shri Anshuman Singh and Shri Vishal Baghel - Advocates for the petitioners.

Ms. Janhavi Pandit - Additional Advocate General for respondents/State.

Per. Hon'ble Shri Justice Sanjeev Sachdeva, Chief Justice

Petitioners who are qualified MBBS Doctors serving under the
Government of Madhya Pradesh impugn the action of the respondent No.4 -
Directorate of Public Health & Medical Education whereby 20% incentive
marks have been given to the petitioners for NEET PG-2025 Counselling.
The contention of the petitioners is that they are eligible to 30% incentive
marks and not 20% incentive marks. As per the petitioners, they have
completed three years continuous service in rural/remote/difficult areas and
as such are eligible to 30% incentive marks. Reliance is placed on Madhya
Pradesh Niji Vyavsayik Shikshan Sansthan Pravesh Adhiniyam Evam Shulk
Ka Nirdharan Adhiniyam, 2007. It is contended that as per the said Rules,

all In-service MBBS Doctors who are serving in rural/remote and difficult
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areas are entitled to 10% additional incentive marks for completing one year

service, 20% for completing two years service and maximum 30% for
completing three years or more than three years of service. All the
petitioners are MBBS Doctors serving in rural/remote/difficult areas.
Respondents have awarded 20% incentive marks to each of the petitioner.
The prayer of the petitioners is that they are entitled to 30% incentive marks
as they have completed three years of service as on the date of calling of the
information for the said examination.

2. Per contra, learned Additional Advocate General submits that as per
the Government order dated 28.02.2019, the cut off date for determining the
period of service rendered is 31st March of the year of the examination.
Learned Additional Advocate General appearing for the respondents/State
further submits that keeping in view the result of the period of internship, the
date is extended from time to time. She submits that in the year 2023, the
date was extended from 31st March to 11th August, 2023 and in the present
case, it has been extended to 31st July, 2025.

3. Reference may be had to Clause 3.2 of the Government order dated

28.02.2019 which reads as under:

"(3.2) FIRANT Rferear aRae 33T, 2000 (FNET HZ 2018 dF) & AT 9 (08)
& IHFHIR FATDITR [STAIAT TSIPHA H 50 TIFUT HIS FXHI Har H 37 fAfebear
PRI & forv IRTET 819h, Sgld THIT / GIEY T Bl &7 H PH & A 3
g e b Aar # & vF R QT 3gar gof #ed & -

S IFTAF FATHIT ASIHH T Ty & 31 A P fAafeedr et & &7 &
HEIYG AT & eidh FAELT UG GRAIT BT [AHIar Jyar fasdt fasmar srear
TS / el FET AT & Al FafHa srear faar # g (1) 0T (2) #
Fivle 39 2 3R TMHIOT / GXFU TG Bid 817 H [FUT T3 # FreRka e &l v
TAAIT H FrAReT &t/

3 39 G157 & forw 3r¢epr{t dar 8q Frenarer i vt fAgA1 # fafeed fafebear
T3t H dar & v 39 [Efa F Fgf hr saaft sra 3eff o grarsit d B
&7 H GaFY FIAT Fera T & AT 37 FTAFT & GNTT HAT AP &7 & FHered &
TR TaT &/apig STt Jafer g2 &/ i srdafae gedt a3 wer &1
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Clause 3.2 of the aforesaid order creates a reservation of 50% seats for
In-service candidates which has later on been amended and extent reduced
to 30%. The aforesaid clause stipulates that the candidates who have
completed three years service in rural/remote/difficult areas as on 31st March
of the year in which the examination is held and are still in service of the
State Government are eligible for the benefit of reservation.

4. Reading of the Clause shows that the cut off date for determining the
eligibility is 31st March of the year subject to the fact that the candidate is
still in the service of the State Government. We find no merit in the
contention of the learned counsel for the petitioner that 31st March has no
relevance and the date on which the information is called for should be taken
as the crucial date for determining the eligibility. Said clause cannot be
interpreted in the manner in which learned counsel for the petitioner is
suggesting. In case it is so read then the stipulation of the cut off date of 31st
March will become otiose and said clause would have to be read as if no date
has been prescribed. No doubt that respondents have enlarged the date from
time to time keeping in view the date of completion of the internship period
and even in this year the date has been extended from 31st March to 31st
July, 2025 but that does not mean that there is no cut off date.

5. Consequently, we find no merit in the contention of learned counsel
for the petitioner that the petitioners are entitled to the benefit of 30%
incentive marks and also reservation. Only those candidates who have
completed three years of rural/remote/difficult areas service would be

entitled to get reservation as also 30% incentive marks. Since none of the
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petitioners have put in qualify period in rural/remote/difficult areas of three
years as of the cut off date, they would not be entitled to either reservation or
30% incentive marks. They would be entitled to incentive marks as per the
period completed as on the respective cut-off date. We find no merit in this

petition. Consequently, the petition is dismissed.

(SANJEEV SACHDEVA) (VINAY SARAF)
CHIEF JUSTICE JUDGE

YS
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